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HIGH GOURT FOR THE
AT H YDSJfJEDOF 

TE LANGANA

(Special Original Jurisdiction)

MONDAY, THE TWENTY EIGHTH DAY OF OCTOBERTWo T|=|OUSAND AND rwer.rrvloun ""-''
PRESENT

WRIT PETITION NO :21O25 oF 2023

[ 3418 ]

.....PETITIONER

THE HONOURABLE THE CTIIEF JUSTICE ALOK ARADHE

THE HONOURABLE SRI JUSTICE J. SREENTVAS RAO

f,:if ?#I fl 3'[' a 
"o#"1,?[t?H,,?l?#1fu 3??,1€ 

bo u t 2 1 vea rs, o cc ; stu de nt, R/o

Between:

AND

ffi f,Tr?:f 's!Bll*S?,,s3l,.x*:l"ll,X":ff :?,,Hea,th,Medica,and

[31"it,[?:il,:?.:#ao 
Universitv of Health sciences, Represented by its

Convener, MBBS/BDS 2023_24, CJo Katojr Narayana Rao University of Healthscrences, Nizampura, wara ngai, r"r, 
"-qrir'EbH biji' 

..

.....RESPONDENTS

Petition under Articre 226 0f rhe constitution of rndia praying that in thecircumstances stated in the affidavit fired therewith, the High court may bepleased to issue an appropriate writ, order or drrectron, more particurarry one in
the nature of writ of Mandamus to declare the provrsron of (xvii) (a) of Rule 4(serection process) of G.o-Ms No. 1 14 dt 5-7 -2017 as u ncon stitutionar and
further listing the narne of the petitioner in the rist of not erigibre candidate for the
admission into the M.B.B.S course for the academrc year 2022_23 as being
arbitrary, ilegar, viorative of Articre 14, of the constitution of lndia and
consequenuy derist the name of the petitioner from the rist of inerigibre candidate
for the admission into the M.B.B-s course for the academic year 202'fty dury
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permitting the petitioner to participate

Yeat 2023-24.

in the NEET counseling for the academic

t.A.NO :,1 OF 2023

Petition Under Section 151 CPC praying that in the circumstances stated

intheaffidavitfiledirsupportofthepetition'theHighCourtmaybepleasedto
issue lnterim directions to the 2nd and 3rd respondents to permit the petitioner to

participate irf the NEET counseling for the academic year 2023-24 by duly de-

listing the name of the petitioner from the list of the ineligible canrlidate for the

admission into MBBS course for the academic year 2023-24 ' pending disposal of

the writ Petition.

Counsel for the Petitioner : SRI RAJAGOPALLAVAN TAYI

Counsel for the Respondent No'1 : SRI T'RAMESH' AGP FOR MEDICAL

HEALTH AND FAMILY WELFARE

Counsel for the Respondent Nos'2 & 3 : SRI A'PRABHAKAR RAO' SC FOR

iALoJr NARAvANA RAo uNlvERSlrYoF HEALTH sclENcES

The Court made the following ORDER
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Writ petition No.21025 of 2023
ORDER, pe, tle Uot bh tle Cbief Jruttce Alok Aradbe)

.I[r. Rajagopallavan Tai, Ieamed counsel for the

petluoner.

IW. T.Ramesh, leamed Assistant Govemment pleader

for Flealth, Medical and Family \Telfare Depanment appears

for respondent No.1.

Itztr. APrabhakar Rao, leamed Standing C_ounsel for

Kaloji Narapna Rao Univeniry of Health Sciences appears for

responden* No.2 and 3 (for short ,the University).

2. In this writ petition, the petitioner has prayed for the

following relief:

"For the reasons stated supra, it is therefore

praiad that rhis C-oun may be pleased to issue an

appropriate writ, order or direction, rnore

panicularly one in the narure of writ of
mandamts ro declare the provision of (xvii)(a) of
Rule 4 (Selection process) of G.O.Ir4s.No.l14

dated 05.07.2012 as unconstitutional and funher



.,

listing rhe name of the petitioner in the list of not

eligible candidate for the admission into ]vIBBS

course for the academic year 2023-2024 as being

arbitrary,, illegal, violative of Article 14 of the

Constirution of India and corsequently delist the

name ,)f the petitioner from the list of ineligible

candidate for the admission into the MB'B'S'

course for the academic year 2023-24 by duly

permitting the petitioner to panicipate in the

NEEI' counseling for admission into MBBS

coune for the academic y.ar 2023-24 and pass

such ,rther order or ordes as this Court may

deem fit and proper in the circumstances of the

case

3. In pursuance of the interim granted by this Court on

O4.O8.2O23,the petitioner was permitted to indicate web option

for admissiorL hto MBBS/BDS coune for the academic year

2023-24.

4. The acrdemic Year 2023-24 is over. In vies' of the

aforesaid inte rim order as well as on account of efflux of time,

no funher orders are required to be passed in the writ petition'

:
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However, the issue involved in the wnt pedtion is kept oPen to
be agitated in an appropriate proceeding.
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closed.

The ITrit pedtion is, accor:dingly, disposed of. No cosrs.

As a sequel miscellaneous peuuons, pending if any, stand

//TRUE COPY//

SD/- K. AMMAJI
ASSISTANT REGISTRAR

SEC ION OFFICERTo
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1. It-lllll{.S9creJgy, Heatth, Medicat and Famity Wetfare Department,
- secretanat, State ofTelangana at Hyderabad.2 The Regiskar, 

[9lol.l!g1a1rana Rao University of Heatth Sciences, WarangalJ lhe Convener, MBBS/BDS 2023-24, C/o Kaloji Narayana Rao University 6i
Health Sciences, Nizampura, Warangal, Telanoana 5OO OOz.4 Two CCs to Gp FOR MEDTCAL HEALTH ANdFAMtLy WELFARE, High
Court for the State of Telangana at Hyderabad. [OUT]5 One CC to SRI RAJAGOPALLAVAN TAY|, Advocate-[OpUC]

6 One CC to SRI A.PRABHAKAR RAO, SC FOR KALOJT NARAYANA RAO
uNtvERStTyoF HEALTH SCTENCES (OpUC)

7. Two CD Copies
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HIGH COURT

DATED:2811012024

ORDER

WP.No.21025 ot 2023

DISPOSING OF THE W.P

WITHOUT COSTS.
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